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KRISHNA CHANDRA PANT (.Uttar
Pradesh); Sir, it had fallen to my lot at one stage to
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body would have influenced the tribunal But
the fact remains' that the tribunals'
proceedings are always long. The main thing
is that the country should welcome that
another inter-State water dispute has been
settled, in that spirit tie People of the States
should welcome the award and as quickly as
possible the award should be implemented m
the spirit in which the people of those areas
are looking forward to its implementation.

REQUEST BY SHRI GEORGE FE 3-
NANDES FOR APPOINTMENT OF A
PARLIAMENTARY COMMITTEE TO
PROBE INTO CHARGES REVELLED
AGAINST HIM

deal with the Narmada dispute. Sir, a reference has
been made to the fact that the dispute was taken out
of the tribunal for the purpose of arbitration by the

Prime Minister and that later on it was referred
back to the tribunal. There is an implied suggestion
in this that it has caused delay. | would like to put
the record straight. At one stage the dispute was
virtualy settled. The two Chief Ministers at thai
stage had verbally agreed with me on all the
outstanding points. One of them went home and
promised to come back after a week. In the course
of that week he changed his mind. Therefore, a very
serious effort was made at that stage, and 1 ~* one
was extremely sorry that the dispute which was
almost settled through negotiations, could not be
finally settled at that time, with the result that it
went back ty the tribunal. Another four years have
passed.

This is a national award, and the waters are to go
to some of the most water-starved, the driest, areas
of the country, Guiarat and Rajasthan, and | think
the whole House should welcome the fact that some
finality has come and finally water will be available
to those parts, a finality which the people of the
concerned States have been looking forward to with
anguish and anxiety because of the delays that have
take, place in the tribunal. I ,m not blaming the
tribunal- I do not think thatany-
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Narmada Waters

DEPUTY CHAIRMAN:  Order,
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MR. DEPUTY CHAIRMAN: Order,
order please.
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SHRI PILOO MODY (Gujarat): Sir. this
should go off the record,

JMR. DEPUTY CHAIRMAN: This wil J not
go on record.

SHRI KALP NATH RAI Continued to
speak.

MR. DEPUTY CHAIRMAN; Order,
please. Now, Special Mention—Shri Warjri.

SHRI DINESH GOSWAMI (Assam);
Will you kindly permit me just one
minute?

MR. DEPUTY CHAIRMAN: First, let him
speak.

- SHRI DINESH GOSWAMI: Just one
minute, Sir.

MR. DEPUTY CHAIRMAN: This is not
the procedure. Let him make his mention.

SHRI DINESH GOSWAMI, My
submission is that we are thinking of giving a
Calling Attention notice on the very
important  subject which he wanted to
mention now.

MR. DEPUTY CHAIRMAN: We cannot
change the order no"-

SHRI ALEXANDER WARJRI (Meghalaya):
Sir, on this vdjy important subject, we are giving
a Call Attention notice. It concerns not only my
State but Assam also. My request is that the Call
Attention motion be “~admitted for tomorrow.
And | may not make the Special Mention.

SHRI DINESH GOSWAMI: Sir, he hss
prayed that as th, subject is a very important
subject, our Call Attention motion on this
may be admitted.

MR. DEPUTY CHAIRMAN: It is open to
any Member to move the Call Attention
motion.

SHRI DINESH GOSWAMI: But the rules
will not permit, if he makes a Special Mention.
His prayer is ftfery simple. If the Call Attention
motion is not admitted, he may be permitted to
make a Special Mention. Sir, what he is saying
is this. Let the

Chair consider the Call Attention notice. If the
Chair feels that the Call Attention notice is not
admissible, then he may be permitted to make
a Special Mention because, Sir, under the
rules, , Call Attention, motion will not be
permissible if the matter is raised m this
House even by way of a Special Mention. |
would request you. Sir, that you may kindly
keep his Special Mention pending till a
decision is given on the Call Attention notice.

REFERENCE TO ALLEGED MIS-
REPORTIXG OF THE PROCEEDINGS
OF THE HOUSE

SHRI BHUPESH GUPTA (West Bengal):
Sir, before you take up the Special Mentions,
I want, first of all, to set the records straight. |
informed the Chairman and | have taken his
permission also. Sir, yesterday | read in the
‘Statesman’ a news item on the Andaman
Cellular Jail and transforming it into a
national memorial. The matter was discussed
here on the 14th, that is on Monday. Sir, it
was discussed here. The Prime Minister made
some remarks in reply to some of the points |
raised. The 'Statesman reported and | quote;

"Mr. Desai, however, said that he would
not entertain Mr. Bhupesh Gupta's
fantastic"—that is  quoted, Sir—
"suggestion to celebrate the next
Independence Day in the Andaman Island".

Sir, | find the 'Statesman' has taken it from
the PTI. Sir, I do not know exactly what PTI
reported. 1 am concerned with what the
‘Statesman' published.

Insofar as this goes, the Prime Minister
being reported by the Statesman under the
P.T.I., he has not been correctly reported. But
surprisingly enough, Sir, the thing in reply to
which the Prime Minister made this remark is
not given. Yet, Sir, this would give the
impression, the news



